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The following Act of the Tamil Nadu Legislative Assembly received the assent of the
Governor on the 17th June 1999 and is hereby published for general info....ation ;—

ACT No. 25 OF 1999,

An Act to provide for the Coustitution of a Welfare Fund for the benefit of
Advocates, Clerks in the State of Tamil Nadu and for matters connected therewith
or incidental thereto. '

_ BE it enacted by the Legislative Assembly of the State of Tamil Nadu >in the
fiftieth Year of the Republic of India as follows :—

1. (1) This Act may be called the Tamil Nadu Advocates’ Cletks Welfare
Fund Act, 1999.

(2) It shall come into force on such date as the State Government may, by
notification, appoint.

2. Inthis Act, unless the context otherwise requires,~—

(@) ““Aidvocate” m2ans a parson whose name has been entered in the roll
of advocates prepared and maintained by the Bar Council under section 17 of the
Advocates Act, 1961, and who is a membzar of a Bar Association or an Advocates

Association;

(6) ‘“Advocates’ Association” means an association of advocates recognised.
and registered by the Bar Councilunder section13 of the Tamil Nadu Advocztes®
Wolfare Fund Act, 1987;

(¢) “Advocates’ Clerk” means a clerk employed by an Advocate and recog-
nised by such authority and in such manner as may be prescribed and who is a
member of an Advocites’ Clerk Association;

(d) “Advocates’ Clerks Association” means an association of Advocates®
Glecks recognised and registered under section 13:

(e) “Bar Associstion” means an association of advocates recognised
and registered bythe Bar Council under section 13 of'the Tamil Nadu Advocates’
Weltare Fund Act, 1987;

(f) “Bar CJﬁncil"’ m2ans the Bar Council of Tamil Nadu constituted under
section 3 of the Advocates Act, 1961;

(g) “C:ssation of Employment” means removal of the name of an Advocates’
clark from tha S:ate roll maintained by the Committee on account of his retirement;

(/) “Committes” means the Tamil Nadu Advocates’ Clerks Welfare Fund
Committee constituted under section 4 ;
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AU £ I Dependant’j' means any of the following felatives of a deceased member
_ of the fund; hamely :— . B C

(i) a widow, a minor legitimdte son, an ufi-inarried legitimate daughter or a
widowed mother ; and

(iij & son who has attdined the age of eighteen years or 2 married davghter
who is wholly dependant on the earnings of the member at the time of his death and
is infirm ; ‘

it (j) « Fund > means the Tamil Nadu Advocates’ Clerks Welfare Fund con-
stituted under gection 3 ; :

(%) * Government ’’ means the State Government ;

(1) **Member of the Fund”’ means an Advocates’ Clerk admitted to the bene-
fits of the fund and continuing to be a member thereof under, the provisions of the
Act ;

(m),  Notification ” means a notification published in the Tomil Nadu
Gevernment Gazette, and the word * Notified  shall be construed accordingly ;

| (n) “Retirement”” means stoppage of employment as an Advocates’ Clerk for
! reasons othe1"than joining service ot for carrying on any other gainful occupation,
communicated to, and recorded in the manner prescribed ;

_ (o) “Stamp”” means the Tamil Nadu Advocates’ Clerks Welfare Fund Stamp-
printed and distributed under section 12 ;

(p) * Vakalat ” means a Vakalatnama, memorandum of appearance or any
other document by wlhich an Advccate or any other local practitioner is empowered
to appear and plead sefore any court, tribunal or authority.

Advocates’ 3. (1) The Government shall, by notification, constitute a fund to be calied the:
Clerks Tamil Nadu Advoca:es’ Clerks Welfare Fund.

Welfare '

Pund.

{2) There shall be credited to the Fund,—

(@) all amounts collected by way of sale of stamps under secticn 12 ;

(b) any valuntary conation or contiibution made to the Fund by the Bar
Council, any Bar Associaticn, any other Association or Instituticn, any Advocate
or any other person;

(¢) any sum borrowed under section 10 ;

(@) allsuns reccived from’ the Life Insurance Corporetion; ¢f Indic on.
the death of a member]of the Fund under a Group Insurarce Pelicy;
! .
!
i

(e) any prefit or dividend reccived from the Life Insurarce Corporetigr.
. f ™Tndia | -~ peet of policies of Group Insurarce of the nen bas of the Tund .

,,,,,,

et e

&
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any interest or dividend or other return on any investment tade of any "y
part of the Fund; and B e R TS

(g) all sums collected under section 15.

4. (1) The Government may, by notification, establish with effect on and Establishment
from such date as may be specified therein, a Committee to be ‘caue,d the Tamil of Welfare

Nadu Advocates’ Clerks Welfare Fund Committce. ' oAl Fund Commt-
' tee.

(2) The Committee shall ‘be a body éorporate having perpetual succession
and atommon seal with power to acquire , hold anc dispose of propertyand shall,
by the said name, sue and-be sued. ’ : o :

men - (3) The-Committee shall consist of,—
(2) the ,Qll‘ai:ma_n of the Bar  Council ,
(b) the Sscretary.‘to Government in-charge of Léw;
() the ,Secr_eta,ry,td Government in-charge of Home,
-(d) the Szcretary to Government in-charge of Finance;
(¢) the Registrar of High Cowit, Madras ;

) ( ih.ree members to be nominated from among the Advocates’ Clerks by
such authority and in such manner as may be prescribed of whom one shall be' noma= ="
nated by the Committee as the Treasurer of the Fund; b oo

_ (8) aScerctary 1o heappointed by the Claivs i viiy rooondino with such " .
r;gulatmns ag may b: made by the Committee in respect o the recruitinent and cons - -
ditons of scrvice of such Seeretary,  Fe vhall be posd out of the P

i Provided that the Secretary appointed under this clause shall not Laver the )
right 1o vote &t the meetings of the Committee. , o

'(_4) The Chairman of Bar Council shall bz the e¢x-o/ficio Chsirman of the
Commitice.

(5) The Socretary to Government ‘n-charge of Law, the Sccretary to
Government m~cha,rgg of Home, the Szcretary to Government in-charge of Finance
and the Registrar of High Cousf, Madras shali bz the ex-0,ficio members of the Com-
mittee,

(6y Ta caso the Seeretary to Government in-charpe of Law or the Scesctary to :
Governnient in~clitrge of Home or the Scerctary to Governs.. in-charge of o
Finance, is unable to aitend the meetings of the Commitice for any reason, he may .
depute any officer of his Dzpartment not lower in rank than that of Deputy
Secretary to Government to attend the mectings. ' L

) (7y Incase thz Ragistrar of the High Court, }Madras is unable to attend the
meetings of the committee for any reason, he may depute any ¢fficer not below the
the rank of Deputy Registrar to attend the meetings.

~ (8) A member nominated uader clause (1) of sub-sectian (3):shall hold office
for a term of three years or until he ceases to b: a member of  Advocates! Clerks
Association whichever s earlier,

JROR——TT
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Disqualifi-
cation and
removal of
nominated
members of
the Cam-
mittee. - |

Resignation by

ar nominated under clause (f) of sub-section (3) of section 4

5. (1) A memb .
a member of the Committee, and ceases to be such

shall be “disqualified to b2
member, if he,— ‘

(4) becomes of unsound mind ; or

(b) is adjudged as insolvent ; or
. (c) is absent without leave of the committee for more than three consecu—
tive meetings of the Committee :

Provided that the membor ceasing to hold office under this clause may be
restored by the Committee, if such meniber makes an application for the condonation

of the absence ; or
_(d)isa defaulter to the Fund (in case he is a member of the Fund) or has
committed breach of trust ; or
(e) is convicted by a criminal coutt for an offence involving moral turpitude,
unless such conviction has bzen set aside. '
(2) The G rnment may remove any membzr who is or has bzcome disquali-
fied ur.!°r sub-section (1), from the membership of the Committee :
Provided that no order rqmoving any member shall bs passed unless the mem-
ber has bzen given an opportunity of bzing heard.

6. (1) Any membsr hominatad under clause (f) of sub-section (3) of section 4
. may resign his office by giving three months notice in writing to the Chairman of the

nomynated mem- : ng th )
ber of the Com-- Committee and on such resignation bzing accepted by the said Chairman, he shall
mittee and filling b2 deemed to have vacated his office.

up of casual
vacancies.

Act of Committee
not to b3 invali-+

(2). Any casual vacancy in the officeof a member referred to in sub-section (1)
shall ba filled up, as soon as may be,and a member so nominated tosuch vacancy shall

hold ofice for the residue of the term of his predecessor.

7. No act done or proceeding taken under this Act or the rules made thereunder
by ths Committee shall bz invalidated merely by reason of,—

dated by defect,
(a) any vacancy or defect in the constitution of the Committee ; or

ete.,

Vesting and

application
of Fund.

Fuactions of
the Committee.

(b) anydefect rrirregularityintheclectionof any parson as a member thereof ;
or '

(¢) any defect or irregularity in such act or proceeding not affecting the merits
of the case. ,

8. The Fund shall vest in and be held and applied by the Committee i
to the provisions, and fo: the purposes, of this Act. e subject

9, (1) It shall be the function of the Committee to administer the Fund,

_ (2) In the administration of the Fund, the Committee shall sub;ect
provisions of this Act and the rules made thereunder,— » Subject to the

(@) hold the amounts and assets belonging to the Fund;

(b) receive applications for admission or re-admission to the Fy
aed dispose of such applications within ninety days from the date of receipt thsruel:)cfl':
k4
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otral Act 2
1934,

. (¢) receive applications from tte members of the Fund, their nominees or
legal representative as the case may be, for . payment out of the Fund, conduct such
enquiry as it deems necessary, for the disposal of such applications, and dispose of
the applications within five months from the date of receipt thereof’;

o (d) record in the minutes book of the Committee its decisions on the
applications ; .

(¢) pay tothe applicants amounts at the rates spcciﬂcd in the Schedule;

(f) maintain such accounts and books and send su.!" periodicals and
annual reports to the Bar Council, as may be prescribed ;

(g) communicate to the applicants under certificate of posting the
decisions of the Committee in respect of applications for admission or re-admission

to the Fund or claims to the benefit of the Fund;

() do such other acts as are, or may be, required to be done under this

_ Act and the rulés made thereunder.

10.(1) The Committee, may, with the prior approval of the. Bar Couscil, Borrowing anc
borrow, from time to time, any sum required for carrying out the purposes of this investment o'
Act. . ' Funds.
.. - {2) .The Committee shall deposit,ail moneys and receipts forming part.of B
the Fund in any Scheduled Bank as defined in the Reserve Bank of India Aét, 1934 )
or invest the same in loans to any corporation owned or controlled by the Central |
Goverhment of the State Government or, in loans floated by the Central Government |
or the State Government or in any other manner as the Bar Council may, from time
to time, direct with the prior approval of the Government.

. . (3) All amounts due and‘payébllé.hndér this Act and all expenditure reliting

to the nianagement and administration of the fund shall be paid out of the Fuud.:

(4) The accounts of the Committee shall be audited annually by a Chartered

* Accotintait appointed by the Committee.

©[3) The accourits, as certified by the auditor together with the aﬁ_dit report
theréon,shall be forwarded to the Bar Council by the Ceminittee and the Bar Council

may issue such directions as it deems fit to the Commitiec in respect thereof.

.- . . . { VG .
(6) The Committee shall comply with the directions isseed by the Bar Council
under sub-section (5K _ _ SR

11 The Secretary of the Committee shall,— § Powers and
o ' duties of

C ' L Secretary.
(@) be the Chief Executive authority of the Committee and responsible
for carrying out its decisions; _ o ST
(b) represent the Committe¢ in all suits and proceedings for and against the
Committee ; : :
‘ (c) authenticate by his signature all decisions and instructions of the
Committee; : S
(d) operate the bank accounts of the Committee jointly with the Treasurer ;
(¢) convene meetings of the Committee and prepare its ‘minutes ;

" (f) attend theé meetings of the Conunittee with all the necessary records
and information ; c - Do S

“ - () rhatiitain sch forms, registers and other records.as may be prescribed,

from time to time, and do all correspohdence relating to the Commiittee; -

. prepate an annual statement of business transaction by the Committee
during each financial year ; and PR

et ag e T eeetnd Ty the ary ntten
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Tamil Nadu
Advocates’
Clerks
welfare
Fund Stamp.

Recognition
and Regis-
tration of
Advocates’
Clerks
Association.

Duties of
Advocates’
Clerks
Associations.

‘commencement of this Act may,

i

12. (1) There shall be printed or cause to be printed by the Bar Council in
such form and in such manner as may be prescribed by rules, starip inscribed as
¢ the Tamil Nadu Advocates’ Clerks Welfare Fund ”, each of the value of two
rupees.. = - - ‘ : :

(2) - Every vakalat or Memorandum of appearance filed before any Court,
authority or tribunal shall be affixed with a stamp as specified in sub-section (1)
in addition to the court fee stamps, if any, and stamp to be affixed under any other
Act and no vakalat or Memorandum of appearance shall be valid ualess it is
so stamped ;

Provided that this sub—section sha.l.l not apply to any vakalar of Memorandum
vof appearance filed on behalf of the Central or State Government.

(3) 'The person or authority receiving vakalar with such stamp shall, forth-
with effect cancellation of the stamp by punching out the same. :

@) 'The custody of the stamps printed under this section shall be with the
Bar Council and, the supply and sale of stamps shall be in such manner as may
be prescrived. .. ... . . . . ‘

D A

13. (1) (@) All associations of Advocates’ Clerks functioning in any court
“headquarters may, before a date to- be notificd by the Committee in this behalf,

A .
it try

i« ' (B)'-any Such association of Advocates’ Clerks constituted after the

‘apply to the Committee in such form and in such manner as may be
“prescribed, for recognition and registration as' an Advocates® Clerks Association

under this’Act,

"'(2) Every application for recognition and registration shall be accompanied
- by the rules or by-laws of the association, names and adresses of the office bearers

. of .the, association, and an upto date list of the membere of the association with

name, address, age.and the ordipary place of employment of such member.

IR IR ITEREEE

(3) The Committee may, after such enquiry as it deems necessary recognise

-+ the Association as'an Advocates’ Clerks Association and issue a certificate of

recognition and registration in such form as may be prescribed.
(4) The decisicn of the Commitee fegarding the recognition and registration
-of an Association shall be final.
ke joot [ BT

14. (1) Every Advocates’ Clerks Association shall, on or! before the 15th April

-+ of every . year, intimate to the Committes alist of its members as on the 3lst

March of that year.
©@ 'Bveéry Advocates’ Clerks Association shall iniimate to the Committce of, —

.. (ay_ any change of the office bearers of the Advocates’ Clerks: Associa-
tion thhq n fiftecen days from such change ;

. N .(b) . any cl}ange in number of members inCIUding admiSSion and re-
admission within' thirly days of such change ;

i-2 .oy () -the death or retirement of any of its members within thirty days
from the date of occurrcnce thereof ; and

tt * (d) such other matter as may be required by the Committee fromr tme
o time.
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o 15.(D) Every. Advocatss® Clevk in the State may apply to the Committee,
u} SI]I]Ch é‘grrg and in such manner as may be prescribed for admission as a member
.of the Fund. .

, (2) On receipt of an application under sub-section (1), the Committee shall
-make such enquiry &S it deems it and either admit the applicant to the Fund or for
reasons to be recorded in writing reject the application:

. . Provided that -no order rejecting an application shall be passed unless the
-applicant has been given an opportunity of being heard.

- () Every applicant shall pay an application fee of }upeee fifty along with
the application to the account of the committee.

(4) Every applicant shall pay to the Fund an admission fee of rupees fifty
-at the time of admission or re-admission. :

ST, i 2 e o e e

‘ ~. - (5 Every person admitted as a member of the Fund shall pay a membership
‘. *fee of rupees one thousand.. It is-payable in two equal half yearly insta.lme_nts.

4 -6) . Every member of the Fund shall, at the time of admission make a
nomination conferring on on¢ or more dependants the right to receive the amount

'from the Fund in the event of his death.

‘Member$hip

of the Fund.

R B

U " If more than one persoﬁ is nominated, fhe'amount or share payable ’

~to each nominee shall be specified in the nomination.

' 8 A x_npmber of the Fund may at any time cancel a nomination by sending
-a notice in writing to the Committee along with a fresh nomination..

_(9) - ‘'Whete on receipt-of a complaint or otherwise, the Committee has reason
L . to believe that any Advocates’ Clerk secured admission as a member of the Fund
‘ " "by mis-representation, fraud or undue inftuence, it thall be competént for the
i (lllormeit&ec to remove the name of such Advocates’ Clerk from the membership of
““the Fund ;" - o » ' : o

.. Provided that no order under this sub-scction shall be paséed _'lz‘nle‘sév the
'+ vpersonlikely to be adversely affected has been given an opportunity of being heard.

16. (1) A member of the Fund shall, on cessation of employment, be entitled
“to receive from and out of the Fund an amount at the rate specified in the Schedule.

(2) In the event of death of a member, a consolidated amount of rupees
.. fiftythousand be paid to the nominee or, wherethereisno nominee to hnszdependants.

(3); A member of ihe Fund may withdfaw his membershin at any time after
- five years of his admission as 2 member of the Fund and on such withdrawal he shall

be entitled to receive the amount from and out of the Fund an amount at the rate

specified in the Schedule. Such perscn shall be cligible for re-admission to the
“Fund as a new member subject to such condition_s as may be prescribed :

Provided that a member suffering from permanent disablement may withdraw
_his membership within five years of his admission to the Func.

(4) For éaléulating the period of completed ye>ars of employment for the
- purpose of payment under this Act, every four years of employment under an
“Advocate if any, before the admission of a member to the Fund.shall be computed

.as one year of employment and -added on to the number of years of c...ployment

after such admission.

(5) Anapplication for payment from the Fund shall be madeto‘vt he ,‘Committeg

.- -in such form as may be prescribed.. .

(6) An application received under sub-section 5, shall be disposed off by

+the Committee after such enquiry as it deems necessary.

Payment from
the Find or
cessation of

employmient.
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Restriction on

. alienation, ,
attachment etc.,
of interest of
member in the
Fuad.

i

Group Life
Insurance for
members and
other benefits.

Meetings of the
~if-found necessary to transact its business.

Committee.

17. (1) The interest or the right of a member of the Fund or his nominee or-
legal heirs to receive any amount from the Fund, shall not be assigned, alienated.
or charged and shall not be liable to attachment under any decree or order of any.
court, tribunal or other authority.

(0)) No creditor shall be entitled to proceed against the Fund or the interest’
therein of any member of the Fund or his nominee or legal heirs.

l Explanatian.——For the purpose of this section, “creditor” includes the-
State, or an official assignee or official recciver appointed under the law relating to-

. insolvency for the time b:ing in force.

18. The Committee may, for the Welfare of the members of the Fund,—

(a) take from the Life Insurance Corporation of India, policies of Group
Insurance on the life of the mémbers of the Fund; and

(b) provide for medical and educational facilities, and such other benefits, .
as ay be prescribed, for the membérs of the Fund and their dependants.

19. (1) The Committee shall meet atleast once in three months or more often.

(2) Five members of the Committee shall form the "(iuorum' for a ineeting,

- of the Comimittee. .

(® The Chairman or iuhis absence, a member elected by the Members.

present at ..o meeting shall preside over a mecting of the Committee.

Travelling and
daily allowance
. to members
. of Committee.

. ..Re\éiey.,'

(4) Anymatter coming up before a meeting of the Committee shallbe  decided!
by a majority of the members present and voting at the meeting and, intbe casc of :
any equality of votes, the Chairman or the member presiding over the meeting,
shall have and exercise a casting vote. ' '

. 20. The nominated members of the Committee shall be éligible to get such:
travelling allowance and daily allowance as may be prescribed.

~ 21. The Committee may, sug-mofu at any time or on an application from any-
xnt;rested person within ninety days of any order passed by it, review any such.
order :

Provided that the Committee shall not pass any order adVérsely affecting any.
person unless such person has been given an opportunity of making his represen-:

. tation. '

action taken in
-good faith. -

-

B

tion of Civil
Courts.

Power to sum~
mon witpesses
an.d tm 4
evidence.

CPMW“

Protectionof .

'Bar of jurisdic—

‘ 22. (1) No suit, érds}acptio»n or other legal proceeding s‘ha.il lie .a'g‘ilinst any-
person or anything whichis int good faith done of intendec to be done in pursuance:
of this Act or any rule made thereunder. - " .

(2) 'No suit or other legal prOCéeding shall lie against the Committee or the-
Bar Council for any damage caused or likely to be caused by anythifig which is in,
good faith done ‘or intended to be done in pursuance of this Act or any rule made

" thereunder. . '

~ - 23. No Civil Cc_)urt shall have jurisdiction to settle, decide ot deal. with any-
question or detcrmine any matter which is by or under this Act requited to be
settled, decided or dealt with or determined by the Committee.” -~ = =

24, The Committee shall, fpr thepurposes.of any enquiry .uhder-ﬁhis Act, have
the same powers as are vested in a Civil Court while trying a suit under the Code

.of Civil Prodedure, 1908 in respect of the following matters, nzmely :—

(¢) enforcing the attendance of any person or examining him on oaIi: 3

" (?) requiring thediscovery-and production of documents ;
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(c) receiving evidence on affidavit; and

(d) issuing Commission for the examination of witnesses.

25. The Government may, by notification, on the recommendation of the Powerto

Committee and having due regard to the availability of the amount in the Fund,

amend the rates specified in the Schedule.

amend
Schedule.

26. (1) The Government may, by notification, make rules for carrying out the Power to make

purpose of this Act.

(2) Every rule made or notificationissued by the Government under this Act,
shall, as soon as possible, after it is made or issued, be placed on the Table of the
Legislative Assembly and if, before expiry of the session in which it is so placed or
the next session, the Legislative Assembly makes any modification in any such
rule or notification or the Legislative Assembly decides that the rule or notification
should nct bs made or issued, the rule or notificacion shall thereafter have effect
only in such modified form or be of no effect, as the case may be, so, however,
that any such modification or annulment shall be without prejudice to the validity

of anything previously donc under that rule or notification.
THE SCHEDULE
[See sections 9(2) (e}, 16(1) and 25.]

30 years as a member of the Fund

29 years as a member of the Fund - ‘e

28 years as a member of the Fund- .. .o .

27 years as a member of the Fund

26 years as a member of the Fund .. . e .e
25 years as a member of the Fund . . .o

24 years as a member of the Fund
23 years as a member of the Fund
22 years as a member of the Fund ..
21'years as a member of the Fund = = . -
20 years as a member of the Fund .. .. .o .
17 years as a member of the Fund
18 years as a member of the Fund
17 years as a member of the Fund
16 years as a member of the Fund
15 years as a_meraber of the Fund .. .- cr e
14 years as a member of the Fund . .o -
13 years as a member of the Fund
12 years as a member of the Fund
11 years as a member of the Fund
10 years as @ member of the Fund .
9 years as a member of the fund . .. .o
8 years as a member of the Fund . .. .- .
7 years as a member of the Fund
6 years as a member »f the Fund
5 years as a member of the Fund .. .. .
4 years as a member of the Fund e ..
3 years as a member of the Fund .o .o
2 years as a member of the Fund . . .. .o

1 year as a member of the Fund .. .
(By Order of the Governor.)

TV O By 491,—5

Rs

30,000
29,000
28,000
27,000
26,000
25,000
24,000
23,000
22,000
21,000
20,000
19,000
18,000
17,000
16,000
15,000
14,000
13,000
12,000
11,000
10,000

9,000

8,000

7,000

6,000

5,000

4,000

3,000

2,000

1,000

rules,

K. PARTHASARATHY.
Secretary to Government,
Law Departmeny,
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Short title and
commence-
ment.

Amendment of
section 15.

Amendment of
section 16.

The following Act of the Tamil Nadu Legislative Assembly received the assent of the
Governor on the 8th November 2013 and is hereby published for general information:—

ACT No. 21 OF 2013.

An Act to amend the Tamil Nadu Advocates’ Clerks
Welfare Fund Act, 1999.

Be it enacted by the Legislative Assembly of the State of Tamil Nadu in
the Sixty-fourth Year of the Republic of India as follows:-

1. (1) This Act may be called the Tamil Nadu Advocates’ Clerks Welfare
Fund (Amendment) Act, 2013.

(2) It shall come into force on such date as the State Government
may, by notification, appoint.

2. In section 15 of the Tamil Nadu Advocates’ Clerks Welfare Fund Act,
1999 (hereinafter referred to as the principal Act),-

(1) in sub-section (3), for the expression “rupees fifty”, the expression
“rupees one hundred” shall be substituted;

(2) in sub-section (4), for the expression “rupees fifty”, the expression
“rupees one hundred” shall be substituted;

(3) in sub-section (5), for the expression “rupees one thousand”, the
expression “rupees two thousand” shall be substituted.

3. In section 16 of the principal Act, in sub-section (2), for the expression
“rupees fifty thousand”, the expression “rupees two lakh” shall be substituted.

(By order of the Governor)

G. JAYACHANDRAN,

Secretary to Government,
Law Department.

Tamil Nadu Act
25 of 1999.



TAMIL NADU GOVERNMENT GAZETTE EXTRAORDINARY 217

The following Act of the Tamil Nadu Legislative Assembly received the assent
of the Governor on the 11th December 2020 and is hereby published for
general information:—

ACT No. 38 OF 2020.

An Act further to amend the Tamil Nadu Advocates’ Clerks Welfare
Fund Act, 1999.

BE it enacted by the Legislative Assembly of the State of Tamil Nadu in the
Seventy-first Year of the Republic of India as follows:—

1. (1) This Act may be called the Tamil Nadu Advocates’ Clerks Welfare Fund Short title and

(Amendment) Act, 2020. commence-
ment.
(2) It shall come into force on such date as the State Government may, by
notification, appoint.
Tamil Nadu Act 2. In section 12 of the Tamil Nadu Advocates’ Clerks Welfare Fund Act, 1999 Amendment of
25 of 1999. (hereinafter referred to as the principal Act), in sub-section (1), for the expression ~ section 12.
“two rupees”, the expression “ten rupees” shall be substituted.
3. In section 15 of the principal Act,— Amendment of
section 15.

(1) in sub-section (3), for the expression “rupees one hundred”, the
expression “rupees five hundred” shall be substituted;

(2) in sub-section (4), for the expression “rupees one hundred”, the
expression “rupees five hundred” shall be substituted;

(3) in sub-section (5), for the expression “rupees two thousand”, the
expression “rupees five thousand” shall be substituted.

4. In section 16 of the principal Act, in sub-section (2), for the expression Amendment of
“rupees two lakh”, the expression “rupees four lakh” shall be substituted. section 16.

(By order of the Governor)

C. GOPI RAVIKUMAR,
Secretary to Government
Law Department.
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Tamil Nadu Act 25
of 1999.

The following Act of the Tamil Nadu Legislative Assembly
received the assent of the Governor on the 17th December 2024 and
is hereby published for general information:—

ACT No. 40 OF 2024
An Act Further To Amend The Tamil Nadu Advocates’ Clerks
Welfare Fund Act, 1999.

BE it enacted by the Legislative Assembly of the State of
Tamil Nadu in the Seventy-fifth Year of the Republic of India as
follows:—

1. (1) This Act may be called the Tamil Nadu Advocates’
Clerks Welfare Fund (Amendment) Act, 2024.

(2) It shall come into force at once.

2. In section 2 of the Tamil Nadu Advocates’ Clerks
Welfare Fund Act, 1999 (hereinafter referred to as the
principal Act), in clause (0), the expression “and includes
e-stamp” shall be added at the end.

3. Insection 12 of the principal Act, in sub-section (1),—

(a) for the expression “ten rupees”, the expression “twenty
rupees” shall be substituted;

(b) the following proviso shall be added, namely:—

“Provided that the Bar Council may also issue e-stamp through
e-stamps online portal of the Bar Council.”.

4. In section 16 of the principal Act,in sub-section (2), for the
expression “rupees four lakh”, the expression “rupees seven lakh”
shall be substituted.

(By order of the Governor)

Short title and
commencement.

Amendment of
section 2.

Amendment of
section 12.

Amendment of
section 16.

S. GEORGE ALEXANDER,
Secretary to Government,
Law Department.





